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ORDER 
I 	B.C.SarmAM, 

This M.A. has been riled with the prayer that the Pass 

Accounts of the applicant should be.transf'erred to Ranaghat in, 
4' 

- 	 Eastern Railway for issuance of futte post—retirement cornplinntary 

paSses and also for issue of a direction for continuiflg the issuance 

of post—retirement Complimentary passes as admissible to him in his 

capacity as a superannuated M911 Guard of the railways. 

We have heard the submission of thii 	Counsel for both the 
ji4. 

parties and perused records. As reg.srd% second prayer made by the 

aplicantpe are of the vi9w that no Such direction 15 called for 

since all authorities including the executive authorities are required 

to act in accordance with the rules in a fair manner, As regards 

the t'irst prayer m9de by the applicant, we d.rect the appropriate 

respondent to transfer tho.ieave account within a period of one month 

from he date of coirrunicat ion of this order 3  per rule. M.A. is 
thus iSpOSd of without passing any order S 

MEMBER (3) 	 MEMB 	(A) 


